CEMNTRAL ADMINISTRATIVE TRIBURMSL
PRIMCIFAL BENCH NEW DELHI

Oua. NOL 214352001

NEW DELHI THIS THE 13T D&Y OF &aPRIL 2004

-

HOM?BLE SH. BOVINDAN S, TaMPI, MEMBER (&)

1. NMaresh Bala S0 Sh. Banwari Lal
RSO House No. RZI-Z arjun Park,

Mangll Chhatrawali,

HMajabgarh,

Maw Dslhi

Sananad Mo, 2434 .

2. Darshan Kaur, W/o Sh Mirmal Singh,
RAo WZ-283/28 » Blshnu Garden, Ext.I
Mew Delhl Sanad Mo, 2391

£

Balram Dube 3/ 0 Sh. Bhagban Bakh Dube,
RAT f~146, Moti Garden Ext. Uttam Hagar,
Mew Dalhi

4. Ram Sewak Rai, S/0 Madhu Rai,
RS0 DOA Flat, Pocket No.B, House Mo 23,

Masir Pue, Durja Park, MNew Delhi

By Shri 8h. U. Shrivastava, fAddvocate )
YERSLS
Gowt. of NCT Delhi, through,

1. The Chisf Secretary,
Govt of NCT Oelhi, 5 sham Nath Mardg, MNew Dalhi

Z. Th Commandant GFeneral,
Home  Guard & Ciwil DWTthq CTI Building, Raja Gardern,
Maw Delhi

z. The Commancant, Delhi Home Guard, CTI Building,
Raja Garden, Mew Oslhi
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O/, four  in number ., are
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by the action of the respondents in not permitting

them to perform their duties.
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A In ths 08 filed and pressed through Sh. L

Erivastava, learned counsel, the applicants, who have been

working as  MHoms Guards with GM&T, challengs the action of

tha  latter in not permitting them to continus  with their

duties The action of the respondents wés illegal, impropsr
and  arbitrary and against the rapeea
decision  of the Tribumal , latest being the decision dated
FRLBL200Z In 0f& Mo.3105 2001 Sh Shrivastava therefore, urges

the immediats intervention of the Tribunal.
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., Shr. Yijay Pandit,. 1

respondents  point out that the application is prematurs and

b3

not maintainable in terms of Ssoction 20 of the AT &acT, 1985

0

in as much as the applicants have nobt sxhausted The remedies

gwallable before moving the Tribunal.

5. I have considered the matter. I field that the

applicants hawve a prima facie case. I am equally considered

that the objection raised by the respondents can alsco not be
cowerlookad, In my wisw the partiss should have the issus

settlad among thamselwes, before taking recourse to the 0.
I order accordingly and direct that the applicants, shall
file a representation with the respondents within Fifteen
days  from the receipt of this order, detailing their pleas,

placing along with it a copy of this 08 and this order.

Raspondents, shall, within fiftesen davs From the date of it
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gipt, consider the reguest in accordance with law,
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ae wall az the decision with specific reference

78

instruction
ro the order of the Tribunal dated oo B.2002 in OB Z105/2001

and communicate their decision to the applicants. They

ez

aggrieved , and their 04 would not

cost
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Patwal/




